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This Oriyinal Aplicatisn has been fileé 

by 6hri Dillip Kumar Jena, challenging the 

rer dated 19.2.2001 passed by Resp.nent N...2 

directing him to hanó.ver the chrçe of the 

p.st •ffice to the select cariIate f or  

the post of E.D.13.15.M,, Angeswarpara Branch 

Office. 

The facts of the case in shert are that 

the applicant was app.irità as 	 .f 

Aneswarpara Branch Office vie appeintrncnt 

letter dated 25.3.20tO The apl1cant is a 

physical1 'hangicapped caniate and he has 

submitted his applicati*n at the time of recruit 

ment stating his physical cnitimn. He ha 

on this grouna aPpealea to the ktespnents t 

e11w him to cntinue in the 	,f Lw3.pm •n 
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requested them not to fill up the post bya-\ 

sutsier. He had also,  taken the matter before 

the Tribunal in O.A.232/2000. He had also 

moved the matter before the High Court in 

O.3.C.N9.501/2000 wherein the Hen'ble High 

Court was pleaseii to issue direction to the 

iesperients not to take away the service of 

the applicant with,ut the leave of that Court. 

However, vle order àateá 10..2000, the 

Writ Application was withdrawn. Thereafter 

the Responoents asked the applicant to hand-

ever the charge of the post office to one ..ihri 

A.K.wain, Overseer Mail with mala fide 

intention. 6tating these facts, the applicant 

has sought the eirection from the Tribunal 

to Res.No.l to 3 to insist upon Res.No,4 to 

prey Ide alternative accomji.d atiion for shiftiri 

of the Branch Office an4 before that to clear 

up the payment .f arrear wages/salaries of 

the applicant for the period he had worked as 

D • B • • 

The Respenents-Deartment, by filing 

a detailed counter have smitted that the 
E D BPM, 

post ofngeswar 3ranch Office which fell 

vacant consequent upon retirement of the 

previous incLnbent was advertised, being 

reserved for S.T. candidate me accordingly, 

applications were called from the eligible 

candidates. In the process, ky 1iiig they 

finally selected one hri E.N.Behera, an S.C. 

candidate, following the pr.ceure laid down 

in this regard, as no S.T. candidate was found 

eligible. However, the se 	 IIIIIIII 
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not qssume his office due to intrpnncj.s and that is 

how the applicant took the matter repeatedly before the 

Court for adjudication. It has further been disclosed 

by the Respondents that while the applicant had withdrawn 

his writ petition N..5001/2000 on 10..2000, he had filed 

another Writ Petition bearin! O.J.C.N..06/2001 against 

the order passed by this Tribunal on 17.7.2001 in O.A. 

232/2000, dismissing that O.A. They have also disclosed 

that as per the interim direction of the Tribunal in 

0.A.232/2000, they have already paid wages to the applicant 

for the period he had legally functjond as LDBPM and 

an amount of R.3114/- in this respect was paid to the 

applicant on 23.7.2001. Inspite of the aforesaid, it has 

been statee by the Resp.ncents)that the applicant has 

not still formally handedover the chorge of the post 

office. However, the Respondents have closed the post 

office at Angeswirapara RxR. and the post office is now 

functioning in another location and that they have 

appointed the selectec candidate, i.e., Shri B.N.Behera, 

as LDi3?M with effect from 5.5.2001. 

None appeared on behalf of the applicant nor has 

there been any request made on behalf of the applicant 

seeking an adjournment. This matter was heard in part on 

26.2.2004. In view of this it is not possible to adjourn 

this part-heard matter in the absence of any request for 

adjournment. However, We have heardhrj A.K.E•Se, learned 

senior Standing Counsel appearing on behalf of the 

Respondents and also perused the materials adduced in this 

part-heard matter. 



The main relief s.uht by the applicant in thisr-

O.A. is that the Resp.nc.ieflts sheuls pay him the wa'es 

for the perico he had werkel as 1DEPM. is the Resp.nlentS 

have new subrnittel that they have airealy pail the wages 

am* unt ing to h.3114/- f.r the pen., he had lawfully A rkel, 

there remains n.thiri more for being aljicatel in tktas 

O.A. In the circumstances, we Eisp.Se .f this O.A. for 

havinq beceme irifructucUs. No cests. 
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